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saher/Delhl  Administration. She had  searlier

‘

filed an 0A (No.2231/90) seeking directions to th

H

[

respondents to

e
L

ay her @ll  the dues including

well as  pension. Sh

)

®

retirement bhenefits a

L.

z] laged respondénts did not start payving pension
for ~ almost 12 vears. This Tribunal gave a
slirgetion Lo the respondents to give her temporary
pension @ Rs.500/- per month plus allowances,
Potitioner alleges that it is this amount which is
not  beling pald to her by the respondents regularly
anc hence she was compelled to file the present Ma
1231/97 séeking issuance of directions 1
imﬁl@méntion of  our  orders dated 17.10.9% and
11.9.96. "Petitioner alleges that desplite orders of
this Triounal dated 21.5.,487 aforementionsad,
respondents  are very irregular and are noat mesbing

the pavments every month and zometime Lhey maka

pavments at a stretch. Because of this Failur

i

petitioner. has come with the charges of cantempt
having been commiited by the rsspondents, Thoze
charges are alt page 11 of this CP.

4, We have heard the learned counsel for botf the

parbtiles at length.

5. Respondents have submitted that

is .now’ getting regular nension as
Payment Qrder (PPO for short) drawn by the Pay &
Accounts  Qfficer No.II, Gowt. of NCT of Delhi,
B K. Puram, New Delhil. gspondents  have @lso

submitted that all the pensionary beneTils fhave

heen pald Lo LThe petitioner on 16.12.1997 and
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BEMOUnt of R3, 3687 deposited in her SR,

Ac.No.93092/256 in SBI, R.K. Puram and nothing is
due to  her.. Pension oapers  have also 'beeh
submitted to the. concerned PAO by letter dated
F1.001.97, PAO-TI @ppears to have Ffinalized ©Lhe
case on 24.3.98 and hes sent detalls to Lhe Centreal
Penwlon Office, Bhikalii Cama Place vide letter
dated 6.4,98. Asiregards monthly pension, the wame
s being deposited in her S.B.AG. in  SRI. RK

Puram, MNew Delhi. Statement ot paymenlts and

swionts of amount deposited in the Bank account of
the petitioner have also been wnnexed by the
respondents,  We find that the office of Principsl,
Gowvl. Boys Sy, Secondafy School. Secltor VII, E.E.
Puram  has senk a communicabtion to the petitionar =
address  at Ghaziabad alongwith PPO dated 24.%. 9%,
fhat fact that the amqunt$ of pension are getting
deposited in SBI, R.K. Puram in the SB ac.,  of the

petitioner is evident from Annexure 5 to the renly.

Y

Deposits slips as late as 17.11.97 are adduced a3

svidence by the respondents.

6. Learned counsel TFor the netitioner, on  the
contrary, submitted that regularity in the pavments
of- monthiy pension is lacklng very badly and  That
zomatimes amounts are being deposited in the S8 Ac.
of the petitioner at Syndicate Rank, R.K. Puram,
He also allége$ that rezpondents are respons}bl%
for not ensuring regularity in the pavments  of
monﬁhiy pension  In  her account ewven though the

detaills were glwven Lo the Tormer counsel Tor  iLhe
. "~

ondents Mrs.  Ahlawat in Lhe court




~

& - A close scrutiny of materials placed before us

€2}

ald well oral submissions of the learned counsel for
obhh parties indicate that there are possibilities
of delays in transit as well as defects  in the
linkage of appropriate papers between the PAD  and
thé petitioner s Bank.  These are issues which
cannot  be sorted out by courts/Tribunals. We find
substantial compliance of our orders  and o
deliberate attemnpt on the mart of respondents  in

not following our orders,

ly, the contemnt petition iz dismissed
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and notice is discharged., No cosis.
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